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STATEMENT RE. MANUFACTURE 
OF SCOOTER IN PUBLIC SEctOR 
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ADVOCATES (SECOND AMEND 
MENT) BILL 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI JAGANATH RAO): Sir, I bis to 
move: 

"That this House recommends to Rajya 
Sabha that Rajsa Sabba do all'Cll to 
Ieavo heinl granted by this HoUle 
to withdraw the Bill further to amood ' 
the Advocatos Act, 1961, which was 
passed by Rajya Sabha on the 16th 
December, 1968 and laid OD the 
Table of this Houso OD the 18th 
February, 1969." 
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